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In this contempt petitiont the applicants I 	2 in O.A. 

720 of 1993' nos.1 and 2 in 0.A.792 of 1993 and no.1 in (LA. 

954 of 1993 have made a grievance that the reepondant-.aithorities 

have not cared to carry out the order passed by an earlier Bench 

of this Tribunal on 29.9.1997 disposing of 99 0.A.s including 

the aforesaid three (LA.g, 

29 	i the aforesaid (LA.s which was disposed of by a common 

order dated 29.9.1997' the present applicants prayed for a 

direction upon the respondenta'thorities to incorporate their 

names in the currant list of Hot.Weather Cag.sal Starr and to 

giv, them consequential benefits like ten)orary status, etc. 

3. 	We have gone through the judgment passed by the earlier 

Bench of this Tribunal disposing of\thoSe D.A.s including the  
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present three O.A.s. The case of the present applicants has 

been considered in paragraph 35 8 of the judgment tJiere the 

Tribunal noted that the present applicants produced paid vouchers 

for only 1987. The reective cases of the above applicants were 

negated by this Tribunal with the following observations a 

CRegarding petitioners mentioned in .para 35BP since 
it is clear that they have been engaged only in 
1987 without any authority, they have no right to 
be entered in the live ceatal labour list for 
re-engagement automatically as hot weather staff. 
Ibraover, their engagement have been done only 
on the basis of Shri $.C.p.Ambastha' s unauthoiged 
orders is3sed in )jly August and Septembert 11987 
and since hotweathar season normally terminatis in 
Stember every year, they could not have otherwise 
worked for four months or 120 day 3  continuously 
and thus acquired temporary status as claime1by 
thsm.tOweVer, it is admitted by the reondaflts 
that they  have  worked for some time during hot 
weather season of 1987 as fresh faces. Therefore, 
even though we are not inclined to direct inclu-
sion of their names in the current list of hot 
weather staff for futur. re.sngagements However, 
whenever the respondents engage fresh faces, they 
may consider the cCses of these petitioners, if 
otherwise eligible in preference to outsiders.... 

1, the contempt petitiont  the case of the applicants is that the 

respondent- authorities have not coirplied with the abcvs directions 

of this Tribunal by enhistingtheir names in the liv cajal 

labour register even though they waited for nine months. 

In view of the above judgment on record, we fird no 

gabstance in such allegation. There was no directicwi.  upon the 

respondent- authorities to enlist the names of the applicants. 

The only direction was that in fUture re-engagement, whenever 

fresh Laces are engagedt the above applicants may be considered 

provided they were otherwise eligible. 

In the reply# the specific stand of the respondents is 

that no fresh faces have been engaged as hot weather staff as 

yet. 

Under such circumstances, there is no violation of this 

Tribunal's order. We agree with the contention of Plr,p.K.Arora 
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that this contempt petition has.no  substance and there is no 

violation on the part of the rospondent..ithoritjes of the 

judgmit passed by this Tribunal. Accordinglys we are not 

inclined to isJe any contempt rule against the reepondint.. 

authorities. 

7. 	The proceeding is dropped. No order is made as to costs. 
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